
I 

THE PUBLIC PREMIS (EVICTION OF UNAUTHO - 
RISED AMENDMENT ACT, 1963 

, [2nd December, 1963~ 

An Act further to amend Public Premises (Eviction of 
Act, 1958. 

\ 
BE it enacted by Parliament' in the Fourteenth Year of the 

Republic of India as follows: - 1 
I, 
t 

1. This Act may be c&ed thd Public'Premises (Eviction of Un- Short title. 
i authorised Occupants) Amendme~t Act, 1963. 
1 

i 2. In section 2 of the Public Premises (Eviction of Unauthorised Amend- 
i 

82 Or 1958. Occupants) Act, 1958 (hereinafter \ r e f e r r s  to as the principal Act), E~~AP:. 
after clause (d), the following clabse shall be inserted and shall be 
deemed always to have been inserted, namely:- 

\ 
'(dd) "rent", in relation t i \  any puablic premises, means the 

consideration payable periodica4y for the authorised occupation 
of the premises, and includes-; 

(i) any charge for elec\ricity, water or any other ser- 
vices in connection with the \occupation of the premises, 

I 
'I 

(ii) any tax (by whatev$r name called) payable in res- 
-; pect of the premises, ! 

\ 
where such charge or tax is payablb by the Central Government;'. 

' - i 
i 

3. In section 3 of the principal Act,- ' i Amen& 
--- ment of 

( a )  in clause (a), after the w rds "gazetted officers of Gov- f 
section I. 

ernment", the words, brackets, le ter and figure "or officers of 
equivalent rank of the ~orporati4n or any committee or the 

, authority referred to in clause (b) , If section 2" shall be inserted; 
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(b) h clause (b), "each estate officerJJ, the5 
words "the estate 

I 
Amend- 
ment of 

4. In sub-section (2) of sectibn 5 of the principal Act,- 
section 5. \ 

(a) for the words "fo$t$-five days", the words "thirty days" 
shall be substituted; I 

(b) the proviso shall be /omitted. 

- 5. In sub-section (2) of sect$n 6 of the principal Act, after the ment of 
section 6. words "rent or damages,", the 4ords "or costs," shall be inserted. 

I. . I 
1 

Amend- 
ment of 

6. In section 7 of the principql Act,- 
section ?. (a) in sub-section (2), 'the proviso shall be omitted; 

(b) for sub-section (3), / the folldwing sub-section shall be 
substituted, namely: - 

" (3) No orher unde! sub-section (I) or sub-section (2) 
shall be made against a$y person until after the issue of a 
notice in writing to the! person calling upon him to show 
cause within such time a may be specified in the notice why 1 such order slibuld not b. made, and until his obj'dctions, if 
any, and any evidence $k may produce in support of the 
same, have been consi'deked By the- estate officer.". 

1 
Amend- 7. In section 9 of the principtjl Act,- 
ment of 
section 9. (a) in sub-section 4 2 ) ,  f 4  the words "thirty days" wherever 

they occur, the wwds "iifteep days" shall be substkted; 
(b) after sub-section (43 the following sub-section shall be 

inserted, namely: - i 
i 

" (4A) The costs of dny appeal under 'this section shell 
be in the discretion of kh. appellate 6Bcer.". e 

Amend- 
ment of 

8. To section 10 of the principa/l Act, the following words shall be 
section added at the end, namely:- r 

"and no injunction shall be' granted by any court or other 
authority in respect of any I ction taken or to be taken isa 
pursuance of any power con erred by or under this Act". f 

hsertFn of 9. After section 10 of the prjncipal Act, the following sections 
new sections . 
10A, 10B, sh'all be inserted, nme1y:- 
10C and 
10D. 
Offences and 

h a5 "10A. (1) If any who b been evicted from any 
penalty. public premises Act again oecupia the premises 

without he shall be pwiahable 



with imprisonment which may tend to one year, or wiftih fine 
which may extend to one rupes,  or with both. 

(2) Any magistrate convictbgj a person under sub-section 
(1) may make an order for evicjing that person summarily and 
he shall be liable to such evicyon without prejudice to any 
action that may be taken againgt him under this Act. 

I 
10B. If the estate officer has reasons to believe that any Power to 

persons are in' unauthorised occ pation of any public premises, & 
obtain infor- 
mation. 

the estate officer or any other cer authorised by him in this 
behalf may require those personb or any other person to furnish 
information relating to the nades and other particulars of the 
persons'in occupation of the p blic premises and every person 1 so required shall be bound to fprnish the information in his 
possession. i 

i 0 

, 10C. ( I )  Where apy against whom my, proceeding Liability df 

for the determination of rent or for the assessment of ::;;; %ire- 
damages is to be or has dies before the proceeding sentativee. 

is taken or during the the proceeding may be 
taken or, as the case the heirs or legal 
representatives of 

i 

(2) Any amount due to the 'Central Government from any 
person whether by way of arre s of rent or damages or costs 
shall, after the death of the per on, be payable by his heirs or 
legal representatives, but their 1 ability shall be limited to the i 
extent of the assets of the deceaskd in their hands, 

I 
~ O D .  ~f any person refuses or fails to pay the arrears of rent Recovely of 

payable under sub-section (1) of 7 or the damages pay- rent. etc., as 
an arrear of able under sub-section (2) of that or costs awarded to the ,ev,n,e~ 

Central Government under d section 9 or ,any 
portion of such rent, the time, if any, 
specified therefor in the estate officer 
may issue a Collector who 

revenue.". 
8 

10. In  section 13 of the principal Ac$- Amend- 
ment of 

(a) in sub-section (2), after cl ( b ) ,  the following clause 1 3 ~  

shall #be inserted, namely: - 

" (bb) the distribution and/ allocation of work to estate 
officers and the transfer of an proceeding pending before 
an estate officer to another est officer;"; t - - - ,  



(b) for s,ub-section follqwing sub-section shall be 
substituted, ..%amely: - . 

I F .  3 

" (3) Every rule mgde this section shall be laid 
as soon as may be after it before each House of 
Parliament while, it is in a total period of thirty 

i 
days which may be session or in two or 
more successive the expiry of the 
session in which sessions afore- 
said, both in the 

I 
1 
I 
I 
I 
! 
i rule.". L 

f:;- 
limitation. 

I 
11. For the removal of hereby declared that the 

amendments made by 7 of this Act shall not 
apply to any order 7 of the principal 
Act before the 


